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release of political detenus and so on, the
Home Ministers, Englishmen at that time,
would get up in the Treasury Benches and
flamboyantly declared that the cases were
being reviewed. How long must we hear
al] these cock-and bull stories, false charges
and platitudes? Therefore I say that the
time has come for him to take a political
decision. 1 say, take my words. He
listens to the astrologer but must he mnot
listen to the Opposition sometimes? We
are also sometimes people who give wise
counsel. It may not be connected with the
movement of stars and so on but certainly
it is connected with the currents of political
life and therefore sometimes he should listen
to us. I think, there sits the gentleman,
with a stroke of the pen, who arrested 1,000
people including Members of Parliament
legislators, Leaders of the, Opposition and
others and marched them to prison. For
eighteen months they have been languishing
in the prisons and today I ask him, as we
approach the Fourth General Elections,
that he should use another stroke of the
pen to take a political decision and set all
of them free. There should be a genera)
political amnesty of all political prisoners
under detention and others. Kerala is
there in their own hands directly. You
do not have to depend on ProfullaSen. You
do not have to depend vicariously on Atulya
Ghosh. You do not have to depend on
Sukhadia and Mr, Mishra or Mr. Sahai.
Some may be your factional friends, others
may not be so but here it is. You can do
it yourself. You do not have to take counsel
with anybody. You can do it. Why are
you not doing it ? If you do not do it,
we can draw only one conclusion that you
want to take cover and leave the thing in
other hands as if you are willing to do it and
they are not when none is willing to do it but
still I would appeal to you. As I sit down
all I can say is, this is a matter of serious
importance. This is a matter of very urgent
importance. We want, before we go to the
gencral elections the political decks to be
¢leared of all kinds of things that have
been created by them. We want to go into
afree and fajrelection as far as possible under
this system without emergency, without the
D. 1. R., without detentions, without any
party suffering from any impediments and
inhibitions. 1 hope Kerala deserves imme-
diate attention on the vait of the Central
Government and now I sit down and we
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shall hear the Home Minister on a more
recent subject and then we may have some-
thing more 1o say.

, 1 once again appeal to him on this subject.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Any remarks on this?

SHRI GULZARILAL NANDA: I am
not called upon to say anything about it.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): The question is:

“‘That the Bill be returned.”

The motion was adopited.

STATEMENT RE DISTURBANCES IN
JAGDALPUR, MADHYA PRADESH.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): We now go to the statement
about Bastar. The Home Minister.

THE MINISTER OF HOME AFFAIRS
(SHRI GULZARILAL NANDA): Mr.
Vice-Chairman, we have learnt with deep
regret and distress the tragic incident at
Jagdalpur on March 25 and 26, 1966 result-
ing in the loss of several lives including Shri
Pravin Chandra Bhanjdeo, ex-Ruler of
Bastar.

The Chief Minister, Madhya Pradesh,
has alrcady made several statements in the
Stare Legislature on the incident and there:
after a Commission of Inquiry under the
Commissions of Inquiry Act, has been
appointed to enquire into the matter. A
sitting Judge of the Madhya Pradesh High
Court has been nominated by the Chief
Justice and appoipted by the Madhya
Pradesh Government to make this inquiry.
I place on the Table of the House a copy
of the notification appointing, this Com-
mission.

The observations made by some hon.
Members contained reflections on the impar-
tiality of the Judge, nominated by the Chief
Justice of Madhya Pradesh High Court,
who has been appointed to hold an inquiry.
May I submit that such statements are totajly
unwarranted and regrettable. In addition,
I would like to add that it is an absolutely
unacceptable contention that a sitting High
Court Judge cannot be trusted to hold an
impartial inquiry into a matter concerning
the State in which the High Courtis situated.
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I would like to inform the House that
when this question came up in the Madhya
Pradesh Vidhan Sabha on the 28th March,
a prominent Member of the Opposition,
who was one of the sponsors of the Adjourn-
ment Motion, made it emphatically clear that
his Party had full confidencc in the Judge
of the Madhya Pradesh High Court who
had been appointed to conduct the inquiry.
I quote the relevant portion of the speech
of ShriSundarlal Patwa:

“off graTRIS qETAT : LAY ALEA,
e vt st 7 ot ey wwyr RS
FEF T g FATY favama wg)
& & favge IR & A FEA AR
& 5 ag ara o & 1 g ot faware
¢ FF ag sitw Amnfas Ofa & w3610

As a matter of fact, no Member
of the Opposition 1n the State Legislalure
expressed any lack of confidence in
the Judge who has been appointed. I
may also inform the House that, while parts
of Bastar have been notified as scheduled
areas, Jagdalpur itself does not constitute &
scheduled area.

Before I close, Sir, I would like to mention
that the Chief Minister, Madhya Pradesh,
received information about the death of
Shri Bhanjdeo in the afternoon of the 26th
March. He immediately decided to order a
judicial inquiry and contacted the Chief
Justice of the Madhya Pradesh High Couit
at Jubbalpore requesting him to appoint a
High Court Judge for the purpose. At
5 p.m. the same day he made a statement in
the Vidhan Sabha announcing his decision
to have a judicial inquiry made by a High
Court Judge.

s e fagdt swm@t (IS99
sem) : i, 9F 97 § fF Fat ngew
A gey 3w faum awr & faQet @@=
F geem 3 fag wmww 1 S
fFar @ S WO FY SEE T @ QU
qgT & 9 IFd AR H T AR
ST & | S AT AR, W
IR T I # wifaw G TR,
f& 7 ag g e & fr o= aeent #
flaman & sy s saxd N 39
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g | & % @ru gfaw g swnay
T T FT @Y &, ST AT AR
g I Mer FFaT FT N R G,
wgd § gT & I faed wm W) &
adw dar faar o <@ € o) wfad
T A F sravEwar ¢ fF 9w &
IR GLETL gEaeq 73 | 99 fav &=
g3 | W gEE T wi & |y, 9
Faq & gag W arfae 4, fFaew Rw
FNTEFR T TEFE & a9 71 frgaa &
fear & arfere <o | safa & oo s@
gAE FI9F Y ALY TRV & AT
FY EEFRE T TF 9 I AH *HE
FT OF o7 A7 wfaer T foar s
FT G AEIRA A T G6y F Heg W
g Fr wfafrr s, st ag wfa-
frar r 8, F1T @ Ffors WA g &
TF “aq 49 sfama” # g 49 FE-
e FX fear 9 ok &Y 9 sk A
f@d e’ gl aaagg fFsmaga A
SR fear mar ar fF wew 2w #r gfew A
fr #1 W W€ 8, fagw g A
Wt weegi 7 g e F & gfaw
gt SAT] &Y A5 F QY §, TR AHA
9 q3ET STEAT 9Tgd! ¢ 1% ufad gaar
Fgr a1 f5 ¥ga sgQ arw gRRRENIe
FY AT FT a7 AW & fqd w0
AT FFNIY FY AT FAT AT U
FAT WL T KT GLHIT 305 fad G
2 ? 797 g ag ans fF i aw e &
TE-HAl wgeT 71 R wey R_w A adl
TEAT | AT FTAA AT ATEAT T G
8, GaTd diwad &1 § | THreE  WeRd
FUG A G AT T 96 4, a9 3 T
%, F99 ¥ IR gy are faam, a1 I
T & gz faar mn, SR 9ve #RI
FA FT AW A7 T AT AT IARN
g 1 s § g f aofas sfa-
g fogT 9T 1 WA F A9 TR
T g, Y UeT 9@ FY HEH AN a9
TG F4 BIST AT qFAT § 1 T4 TE-AA
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X¥ AT § O FEET qgl FT qA !
Y AF T GFd, T TS TTAAT 12T |
W q T gAY AERT FT AW

faog 9 ¢

gwafa Y, TEaT & g, foaaay
&t & & E, S 37 LN g, S Wi
T SATHFT TETT % AGTC & gl T
T fear § 4 g Helt agie Fv eqre
I I @Y= FE | Ieg FOE G-
FR A TET G917, 98 W 1 T HT
Bl W #1 Y a¥ faEEr @ o
AfF ag ©reT W1 FT FE W, T
g Al WEET ¥ IOwr 9gT § 7 v
JFT AT ITH! AT Y T FE
T ? T gg FA A HawdT H
gfqe #t a1 aF< qrear gy & ?
T F APTTS Fgd & ¢ AT WIS wdor-
7% WoRd Ff FeaaET 39 Fr W
FY a3 & g1 T A UL | I TF We
T qamar 5 93 s W FTeT g ¥
YL TAT T ITHT U §TH FaT §aHv
qT | I FgT ‘GIEE ARHA’ FIE oA
T F AYers 7% a1 gy 99w S
T AT fasraEeE § F, aF o
wT§ T geT FY A 999 g Agd-
T A Y, o § gHar &, qey
R FV G, TEAYL T T
AFGU 7 TG &V ) g F owd Wi @
Hfow T F W F ol Y uF wgw
T wua fean | 9 R sfrem s aga
9 WG | AT GFHT | IR YT WIE A7
g F fqazor Q34 w1 o gfaw v
s wdvraE F) anfeartadl &y eig
FW & faF qrg gaET °n, ¥ qgA F
¥, I8 FeT 747 05 ¥ wEw ¥ IR 9
anfenfedi w1 wig v\ & fad, R
=1 & ¥ agx farer 99 ax femt /@)
NV FT & 7 | ST gAY et &
q, 9 FRAYL 7 qg=ar A afq w
sifaw forar & arq wifwer g qF o,
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o fag WY wer w2w e TE @Y,
IZETHH N Y ITHT A Hy st
T T T O S § Y AT Al
FY, FATR AT F1, gATA Afas ATg-
qrell Y A agF & 7 eiv g walr
WERT FA &1 S AwC 63 § fF
oF o fggm e foar g, s
A W §9 AEr FT GFA | | WY
Wed YW G § FgT 57 g%aT g
3R IS I AT §, 9 g9 &
§ @ af & ot uey _y gL B
a Tifed B o o9 fee G
Tq § S QT AR & 9T B grE I
FT OF 97 A GAH FE 7T CF I
o T oy &R @ IRENN
qgq A ATH FALEWA T, W
X3 &Y g A o
SHRI M. N. GOVINDAN NAIR

(Kerala); Sir, I feel that the Central Govern-
ment is not taking this matter with the
seriousness it deserves. Since my friend,
Vajpayee, has detailed the develorments
there, I do not want to go into them. 1
expected a clarification from the Home
Minister and also an assurance from him by
which we expected that not only the Members
of this House, but the entire public in
Indja, and especially the tribals will be
pacified, so that they might feel that justice
will be done in this case. Unfortunately,
the Home Minister has surrendered to the
Madhya Pradesh Government the suggestion
put forward from this House that a Supieme
Court Judge and a High Court Judge from
another State should be associated with the
investigation together with the High Court
Judge from Madhya Pradesh, and that the
investigation should beconducted not by the
Madhya Pradesh police, but by the Central
Bureau of Investigation. I do not know
why that was rejected. I hear that some
people, some responsible political leaders,
who had been to that place, were not per-
mitted to go to this Jagdalpur.I do not
know why they were prevented. One Lok
Sabha Member, and the Leader of the S S. P.
Mr. S, M. Joshi, went there, but they were
not permitted. This morning we read the
news that some people cof the P, 8. P., who
went there, were arrested—I do not know



5095 Statement re disturbances

{Shri M, N. Govindan Nair}

why, If misunderstandings among the
people are to be clarified, if people are to
kaow what happened there in the proper
way, it is better that people are allowed
to go there to study the situation there.
Why should the Government stand in the
way of permitting other people to go and
study the situation there? We were planning
to go there; tomorrow we are going; Mr,
Kumaran and I are going to that place to
se¢ what has happened there. Why should
you stand in the way? Why should you
arrest people? Why should you prevent
people from going there?

SHRI P. K. KUMARAN (Andhra
Pradesh): They ure afraid of something.

SHRI M. N. GOVINDAN NAIR: Well,
perhaps they are afraid of something else.
Instead of this statement about the real
state of affairs, we expected from the Home
Minister a more detailed statement, and |
think, in his reply he will give more facts
about the incidents.

SHRI BHUPESH GUPTA (West Bengal):
Mr. Vice-Chairman, you will agree that what
has happened is extremely serious, in some
ways unprecedented. Some people have
been found, including the former Maharaja,
dead, riddled with bullets along with some
others. Here we have got the statement of
his brother. We presume that his brother
was not a persona non grata. Or else
he would not have been appointed to the
goddi. Here he makes the statement in
which he makes it absolutely clear that with
& view to wreaking some kind of a revenge,
his brother was called outside, decoyed out
and then bullets were showered upon him.
From other papers we gather that as many as
cight wounds were on the body, bullet
wounds. That could not have possibly
happened had it not been for the fact that it
was cold-blooded pre-arranged and there
were instructions behind it. Now we should
like the whole thing to be gone into, not
merely by the Commission of Inquiry but by
the Government also, in order to inform
Parliament and the country. Let the other
things be found out by that inquiry, by the
Commission of Inquiry under the Commis-
sion of Inquiry Act. But it is surpris-
ing that the Central Government has yet
not taken any step to send its own authori-
tative representatives to the place in order
to make an on the spot study at first hand
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and to bring to Parliament the findings and
reports prima facie. On the contrary, 1 read
in the paper that the Home Secretary, Mr.
L. P. Singh and the Director of Central
Intelligence have been sent to Calcutta to
deal with the strike that is scheduled to take
place on April 6. It is a strange thing.
Therefore, I say that here the Central
Government must own up its responsibility.
Imagine what would have happened if
another government was there in Madhya
Pradesh, a government other than the Con-
gress government. They would have rushed
and they would have stormed the heavens
in order to haul down that particular govern-
ment. Now, nothing of the kind is there.
May I not, Mr. Vice-Chairman, infer from
it that the only consideration why they
are behaving in this faltering manner is
party consideration ? What else is there?
Mr. Mishra is a very powerful party man,
I am told, some kind of a king-maker, along
with many others. Therefore, I think even
Mr. Nanda, even the all-powerful Mr.
Gulzarilal Nanda, is fighting a little shy in

this matter. Therefore, 1 would demand
this.

First of all I demand an immediate investi-
gation of the whole matter by the Centeal
Intelligence Agency. The Madhya Pradesh
Police must be put outside this enquiry
and paralysed as far as the enquiry goes.
The Madhya Pradesh Police is at the bar of
the country as murderers, criminals. We
do not trust them. Therefore, we say that
they must have no say or finger in the matter
of investigation whatsoever. How to con-
duct this enquiry and all that, I do aot wish
to go into details. The Central Government
must cordon off, shall we say, that area of
enquiry from encroachments by the
Madhya Pradesh Government or its agencies.
The suggestion for enlarging the committee
should be taken account of.

Then 1 should also like to have from the
Government a proper report immediately.
Surprisingly enough the Home Minister has
told us only what the Madhya Pradesh
Chief Minister has been good enough to do.
We do not know how the Central Govern-
ment is reacting on the situation, what steps
they are taking. Mr. Vice-Chairman, our
democracy has been wounded in many ways,
molested and raped in some cases. But we
have not yet entered the law of the jungie.
We have not made bandits and gangsters
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the minions of the law, that they can in this
manner shoot down people. Therefore, I
say it is very very important that the matter
should be taken as an issue of conscience
and as an issue of democracy. Take it as
that. If we do not do that now, it may be
too late. Therefore, I suggest that a
committee of Members of Parliament of
both Houses should be immediately appoint-
ed and sent there to make an on the spot
study and to make a report to Parliament.
Mr. Vice-Chairman, that was done in the
case of the Assam riots. We appointed
immediately under the lead of Mr. Jain a
committee which went to Assam and brought
a report and gave it to Parliament. All
parties were representcd. So here a one-
party handling of the situation will not do,
certainly not the ruling party, for that will
not be trusted in this matter. Therefore, I
say and 1 appeal to the Home Minister
that the Government should consider the
advisability of immediately forming an all-
parties committee of Members of Parlia-
ment and send them there in order to investi-
gate and bring such reports as are available
to them after a proper objective investiga-
tion. This is what I would like to suggest.

As far as the Madhya Pradesh enquiry
is concerned I don't know what to say.
I should have liked; Mr. Vice-Chairman,
to get here the Chief Minister of Madhya
Pradesh and to ask him questions because
1 should like to know how he can answer
them. He appointed immediately—remem-
ber immediately—this  commission of
inquiry. Why so quick? In Calcutta it
took days and days to convince Shri Prafulla
Sen to agree to a commission of inquiry.
Two Ministers had to go from here to
Calcutta to persuade the gentleman to
agree to that inquiry.  But here the shooting
takes place and before even the sounds of
the guns have died out, the enquiry commis-
sion is appointed. May I not surmise
from this that this was also part of the plan?

Surr JOSEPH MATHEN (Kerala):
Are you against an immediate enquiry?

Sem1  BHUPESH GUPTA: Not at all
T like it. I like it and it should be done.
But it should not be a part of the conspi-
racy, an attempt to assuage the feclings of
the people and to screen everything.  Some-
times you know dacoits go in the garments
or uniforms of policemen. Do they become

Statement re disturbances [ 30 MAR, 1966 }

in Jagdalpur 5098

policemen thereby 7 No, they don't.
Similarly I say this is very significant and
our suspicion is this. Here, as soon as it
came to his knowledge this commission of
inquiry was ordered. Certainly from the
circumstances of the case it does not look
as if the Chief Minister was genuine in this
matter. It may be that some reasons
prompted him to take these steps or it might
have been pre-planned even. Therefore
the whole thing is mysterious. We have
been landed in mystery. Cold murder and
blood-bath was there and the whole thing
is shrouded in mystery. And the party
that is responsible for it, accountable and
answerable to the people, 1s the party that
sits on these benches. Therefore, T would
ask the Government and say this. Do not
try to lead our democracy into a situation
where the Al Capones come to rule the scene
and behave as members of the government
or as members of the police force. Sir,
I know such things happened in other coun-
tries. You know what happens when
such things occur. Well, everything 1
shocking. Everything is bewildering.
Therefore, 1 suggest that the matter should
be seized by the Centre in its fullness and
entirety and the Central forces must be put
into operation at once so that we know what
has happened and who are guilty, so that
we do not have an enlargement of this kind
of gangsterism, murder and revanchist
activities on the part of the power that be.

st fawemgare weATnael SrcfEa
(vex w3w) : STEHTRAY WERA, -
A |l S A orHr Y awaey far Sad
IR 7 g1 g8 Tamar §6 59 gueA &
qEA FT FIW [T §, 7 I8 Foww 5
FAT FTATHA § AT T FS § a7 Tawmw
fr fraR ST AR AF | AT At &
Ig Tqez 1 ST @ R g wew Ry
T 39 WY F1 94 & o7 faaet
T=5F § | af% a8 {ATARI i T AR
§,dV9g 79 ¥ 79 g T A
Ty TFHrawE Y 5 @ ey gae
FT GTATHN W qG & AT, X9 9&ATHH
¥ JEI qg AT AT AT TW AT
F qfcomegeT gaq | Tk w0 ) AfE
9T F g FgAT year § i W wely
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[ famrasar genamsr SRfem])
S} 7 o qEIA | qg W AG q@wr F
feay ST A T, SET GEAT A FAW
TERIFTOE I T A TFR @
H #T q®T AT TG FE G §
AN aF g d @9 a9 W g
fiver g a &I AR o8 gd § AT IR
IAT qF TGI fATe qrT T & 7 9@ 9}
<Y 39 d3g #Y e a9 g & 59 I8
e gt oran ¢ 6 g 95w 9w 9
FNC AEIH FL 7T R Fgaran TRt
AR T 999 Toa) TEET Agi 4T )

YT AR, UF q19 AR
Y Y et St T = fasmaes We-
3 FT qF7q IEH GAAT A AF AT
FaX F AR § AT TH | SES AR
7 Y o gAR FET xR & a0
AAF AT A 57 G AV A AT
g€ dY Sud i @ ww oA 5 gl
% T § W gl aw oawed § 7 g
gATR 77GT ST 7 3971 Fee AL JrT
A @I IS §IL AWAT H TIFHT 3T T8
g, SuH e wesi § A1 fawrgeey woRky
Fwer g B W FY 39 A A W
T, AT WIS T &I F1T TTAT TT HT
qrewTEd ¥ qI% grg oY fgar w39
T@® I A G 919 g2 § 99y faegw
Wt 937 g%t 2

I AR, I WEq  WaW
FFTC AT »f7 gy 975 wo9ea & aiF
# AT AT | 99 ¥ FO9 7 wiaT §
T4 TF 3 3% 4 | fmg oo & feAT &
3 anfeafamt & uaaTe @@k 9 &)
IR A AT GAT AT A AW Aoy e
WEIT F QY I FIF gAY g
F S T F AT E F IR I A
TG T T 1 ¥ I OFHE HTA T |
ITHT [T AT vy g 9uF R gA
F HIT F I WG ¥ U F, § gIEAR
T F Y IAF FGTH O 7 JR IF
T & qT AXFT A I FEA F FTO
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¥ g9 JQT & 9 € | 18 @ ®
S 981 $ ATIATHT WHT Agd # T 31
A FT A AT A AT TAqA FT AR
HATT SR FTAT 910 & oY gfew A
IAHT AFT | 3§ A 9T Fd0r 97
WoRY 1B AT AT AR FoFeL HIT
qHe dYo FI JU WAT FgT | AIHT F14-
%Y § THES A F og WA & &
A TV AR W Fig g A JGHT
sfamg @3 & fe@ ag @t "emr
g | T WA TR W 1)
gt wifed  srar FRgE @w
B2 FIO 9T TEY  FEEwEr @t
FAT | IT ATE B FIOT q@A & q1<
# qgi T ATEETS AT H I IH qIRorH-
ey A WS ITeH g #
WAt it § mg W s 9Ear g fE
oo et e =wnd wE AR A
qg @@ & TE & fF e IR A 61
Tore Mfewi 9@ W A g W
s g g fF feom a9 & e
a9 qF vt 99rs w8 ? oK et e
oY fa9q 975 W9aq F qUN qaed A
TG Y, T A A9 T A R F ™
HiEr 3F¥ qMEX o [T AR FEr
97g SIed S ATE & a1 9§l 9
TFed Ml #7 der g @k guE
FTC I geaT g% AR 3@ axg W
AT gHEAT g5 | T AT Al R A
A HAT ST ST ereEiEmIw ay &
&Y, W A0 g wgar § 5 a9y av-
FTC HT 70 A A ged®ada g7 famm,
FEIG TER Gra agr 9T fasqer siw
FY sgaen g o, ar ofasa s dwe
fod faar o a9 #7 Y ST de-
yee FREH HIX WEAES ITREW 1 as1
gom g saw wgEw fad famm <@
e &1 SRar] fEaaar s Qi s
LGN | T I TG {WT TE @
fF weg W q@ER B F B
Mg RW F A HAT FTT ¥ AR
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Y welt ¥ g F ger W foan §
A I U AT T qIATATE AT WE-
WIg WA 99 @ & | 39 3 § s
FEM fF a W oEER 1 aes
A 3 AT AT 7T ST 9T FE S
I faearg & 0 g 79 agr #v A
F@E 5w § o et § s &3 e
% AT Y IgT AqerHAr F7 oF Id
WEAR AN A G 1 @) A wA
IE I8 § ST Jda9aq gh A agl
ANE HIEGT T FT T T |

Suri  DAHYABHAI V., PATEL
(Guyarat): Mr. Vice-Chairman, Sir, a very
sertous matter has been brought to the notice
of this House. It 1s surprising that in a
very very brief statement the Home Mims-
ter has conveyed hardly any mformation.
Is the 1dea to hide information or hide facts
from this House or 1s the 1dea to give infor-
mation to this House? By this procedure
it seems that the attempt of the Government
18 to put bullets into the body of democracy
and hurriedly cremate democracy in this
country as they have done with the body of
Pravin Chandra Bhanmydeo. No enquiry
18 going to satisfy this House and the public
unless people from outside the State, people
of the status of Supreme Court Judges are
associated with it and I would
urge the Home Minmister to do so. Also I
would urge upon him to give answers to the
questions that have been raised 1n this House
and published 1n the daily newspapers

Surt P RAMAMURTI (Madras) Sir,
after the number of questions that were
raised when this matter was taken up for
discussion the other day I expected that the
Home Minister mm his statement would
answer those pomnts, would consider those
points that had been raised in this House
and if he rejected those suggestions he would
give convincing reasons for his  rejecting
them Instead of that the statement that
he has made today gives us nothing, 1t 1s
only a justification for the appointment of a
particular Judge and says that the Madhya
Pradesh QOpposition has got complete
confidence in lum. The other day I puinted
out that 1t 1s not a question of having confi-
dence 1n a particular Judge or somebody
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else. With the best will in the world the
Court of Inquiry or the Commussion of
Inquiry can only assess the evidence that &
placed before the Commussion. The Com-
mission 15 not going to go about gathering
evidence and on the basis of that evidence
come to some judgment. Here 18 the

Madhya Pradesh police which has been
accused rightly or wrongly. I do not know
the facts and therefore 1 do not want to go
into details but 1t 1s widely believed 1n the
country, and accusations are made by very
responsible people, by newspapers and others,
that the Madhya Pradesh police committed
a gruesome murder. Therefore the Madhya
Pradesh police 1s 1n the role of the accused

Now to leave the mnvestigation of the whole
matter to the very persons who are accused
of having murdered somebody 1s not correct

Naturally human nature being what it 1s
we do not expect that the Madhya Pradesh
police will place evidence before the Com-
mussion agatnst 1tself  On the other hand
knowing as we do how these police people
behave, they will be very anxious to cover
up any evidence against them. Therefore
particularly mn a place which consists pri-
marily of Adivasis who are extremely back-
ward the police would already have started
cowing them down Therefore under the
circumstances 1t will not be possible for any
Judge whoever he might be—you may ap-
point a Supreme Court Judge—to get the
real evidence. He will be able toget only that
evidence that will be placed before him by
the Madhya Pradesh police, that 1s, by the
very people who are accused of this.  There-
fore 1t was, 1t was suggested that in order
to see that the people of that area are free
from fear and come forward before the
Commussion of Inquiry and place the facts
as they know them without the fear of being
itimidated and without the tear of reprisals
—and when I made that suggestion many
Members of the Congress Party themselves
admtted that 1t 1s a very good suggestion
and it must be looked into, even Mr Hathe,
said that 1t 1s a good suggestion and 1t must
be looked into—pending the enquiry, so loag
as evidence 1s gathered and placed before
the Commussion, that arca where this
gruesome tragedy has taken place be taken
away from the adminustration of tte Madhya
Pradesh Government  The Central Govern-
ment iself might take over the admims-
tration of that area temporarnly for a short
qertod if the Central Government 1s really
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[Shri P, Ramamurti} ment might go before the people in
anXious to get at the truth of it. Therefore | the country and tell them that whatever

the Central Government must take over the
administration for a short time; not only
that, the gathering of the evidence
should not be left only to the official
agencies  because whatever might be
the position you will always be open
to the charge later on; even if the
Central Bureau of Investigation goes and
investigates it, you will be open to the
charge later on that after all the Central
Bureau of Investigation also is run by the
Congress Party and the Madhya Pradesh
Gaovernment is also run by the Congress
Party and therefore pressure was brought to
bear on the Central Government. This
charge may not be true but you will be
always open to that charge. Therefore in
order to see that justice 1s not only done
but it also appears to be done, it is absolutely
essential that a Committee of this Parlia-
ment should be appointed consisting of
members drawn from all parties so that that
Committee is able not only to make a re-
port to Parliament but also to gather what-
ever evidence it can and place it before the
Court of Inquiry so that ultimately the real
truth of the matter can come out. When
J made this suggestion the other day many
Members of Parliament said thatit is a
good suggestion and Iwould like to ask the
Home Minister whether he has considered
all these things and also considered the
desirability of creating an atmosphere n
the country, not only in that area but in the
entire country, that the Central Govern-
ment is anxious to get at the truth and that
it will do everything in its power to see that
all available evidence comes before the
Judge and on that basis it is preparcd to
-create those conditions and take steps in
order that the truth might come out.
What difficulty has the Government got in
agrecing to the suggestion for the appoint-
ment of a Committee of Parliament to go
into the whole matter particularly when we
find that even yesterday members of political
parties who go there are prevented by the
police from going there? This is the clearest
evidence that the police there do not want
the truth to come out. Therefore in order to
inspire confidence—1 am only asking you to
imnspire  confidence; why should not the
Ceptral Government inspire that confidence
in the entire public—which is in its own
interests and in order that the Central Govern-

might have happened in Madhya
Pradesh, whatever might be the crimes of
anybody, they are not here to defend it but
they are here to get at the truth and are
interested in seeing that the truth comes;
before the people and before the Court in
an untarnished way, that suggestion should
be accepted.  Therefore, why should
the Central Government fight shy of this
suggestion? I would like to ask the Home
Minister to consider this question once
again and not just give a statement, which
tells ue nothing, which answers not poiats
that have been raised in this House. There-
fore, even now, 1o create confidence, let the
Government agree to the appointment of a
Parliamentary Committee, which will go
there and get all assistance from the authori-
ties, and in order that the assistance might
be forthcoming, take away that particular
part from the administration of the Madhya
Pradesh Government for a temporary period.
=ft s fag (fag) - @
AT AT, 9 ug gedig wr Ay £
swrg 2w fafaeet wgg & 9@ @
T HEAT 9T JFTW 0, AfHT IWH
qoTd ST I AT | FONE SHIW G
% g fafeet & aam &, T X IFA-
FC A7 BT A7 7 QT §, T
A afew g H Ty gA e
oy 1 0T uF off YA T 48T §
frad 2w # @ feeman @ Swv Ew
7T ¥ AW & UF B G 7@ O TF
EATE | H T F FTH G AT AT A
Fgard # g oo 9gq &t fret 1 24
42 34 § 1§ #¢ foelt qg= 1 R g
I A A WRl @Y, M OoAEr W
ag FTAT °T, AR 7 qrea § O @
Tq 9eTTE o aw few Iu g, At
AT FE qCEI F A1 9T |
+& TN § @R 9o 39 awg & fawga
qeTq WIT § R FE (6T 7L AT ] 1
UF AT @TAT AT WA AA §
WMy TZ AT AT ART AT &Y
AT 1 TG AW T AT FART W
] A § A A ford o @
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¥ 1 & qar LY, qSAT FAT , At
w1 g, At fowy axg e 924
agard 7 fave), (g a9 a9 F8)
TS, GHK FT aTh § I9F a1 A T
AT T, G Y AE § A Faarfeat
FY 75 I T9 GH FT AT AGT q4T
g T+ F 9 | oy T &
qEE Fi AT R AT AFIATE GaT
g Tar g o SY ) AW & e A
AT ST m‘rm%\a"rgz

T A AW Ford At § 1 I
faan v 99X F gwaAar g & sl
# faadt @2t freelt § Sa% §ag
7 gm fufeea aga 7 ag a1 a9 fear
traadiEa g, s AT o E 1 9”
T I AGITA FY Afeq & 7€ qar
&1 1 ad w0 &, sl § o a9
farar &, s@ardd @ Sy amEre fawer
8, W1 8N & 99 faeger e
T, ST FAATHT TE &, ITH FIC
e &Y T8l favm w0

U I AN Hq9 UF oaf3q 1 gedT
F1AE 8, @ I O AfFaal Fr gar
FTTAG R, A 9 q@ @ AH A
2w #t feomar & oAy gAR o hd &
wfasy 31 gra I3qT & 1 S IW &AT
A S T |, TIRAYR H gE——aqv @
g TR, F4T &, 4@ AH W 3—
W & fomw O S #Y S e
IqH! OF a<g q fgar faar g sl s
waa § fawm w@w § gasr oY gar
W@ E FIHa A g AT Q@
g L
%% ad ey A€ & ) FEAR & ARA
g St & B gfa s-9 o geg TR at
IEA qTAT AT AL GA G | 12 7 416
fafreex faum awy & @A W &
AR IH qeg F7 FrE forw T FQ §
faarar 593 fF ag sroeia § AR Frait
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feow ai M a@ ST AMi AT FAta §
IgF 9T qIF T AA BT TG Sy
7 g1 9 § a9 a9 faar smar &1
Fgr srar & fF 9w fafaer, e
daedr T emdo Sfio g N agi mu §
g fer FTAH T E AR STF q1E a7
frorr gar —forad sgraelt § Fway
Fr oferw g FgA w1 AFT A fror—Fe
AR F a4 f@T e 3 aar Iaar
qeAT Y FAT AGY GI QY T, ITH AqE Y
¥t 78t @a< @ af, 74 ¢ §rd afk-
feafa dar #Y 75, F41 TAT QXA FraTaH
g7 a7 faad geag A oTEY 9 7
TAFY qeAT agr feodt 7 oY | o W
F IAH gAT AT AT FX I Q-
GEFTT T FT SF 574 TG Fovary wway ?
T ard 99 odr § e wvg dar dar
g | 37 ofdfeafa 7, 39 3w d @y awr
guamd & fF w f Fma el
FE 5 L T T (FIAT FrTEHHt
FT &, Framn smmdter dradlt -
a® P A A T gE A, T W
g & AT g, 9EF wy ) A
FHIT G909 F1 AT A FE A
Y ot ARN F AF-IATE T & 1 7
T F fora @a sraarl § faeent &
T A FET G F TP AR A
AT GLHTL HF TH F ITRY IS 3Y
s & 1 A g g & 6 avr oy o
frroqer T Taa §, S aeeT fagre @A
HTgA &, S 77 § SIAT AT § I FoAd
AT FE TEN A4 feaT aF iy ¥ qemm
gftz & fa T &% 1| N T9 I
gark g g fafaeet qga o1 smar
IuE T4 gHeT P Ny S ar € gy
AT XA §, IEH  GIIEIAT WY AW
1t & 1 ZAAT A< qear gY &, anfi-
faaT T TATHT §, TAHT AT T W
qT 93 8% 8, FA) Tl ) 93 gwar
g ) 99 w-Fi SfafEd § awdr §
T Foa g fafaee age Foae
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[xfr Wy fag)
&1 3 99 39 TFR A Ao
fraar 99 913 ) F awad g fRw S
g aga &1 917 § | A FA KT A3
AFT G FEAT i qgi Sgiw FHwT &0
faur &, g9 3® 7€ F GFd §, 3R ¥
AT g A &, 9g T FT AWAT §
TG AT AL | W AW ¥ g €
AT IS qET & | T2A  I9 AT AL
AW & FRF ® e Al g
WE-I@ & ab G F1 aTH & @
aF%q §, afwT F gz Fgar sgm fF ag
7o fa® F 1 4 §, IF I W
HT AYEAT FT 3, 4T A9 A F AT AT
2, 4% 999 WARE FT &, T T AR F
fawara a1 77 FY 1 AT avw JW
F1 9% § fr—ag arafawa St ¥
W gi——afea= siififags &1 a1 a1 §,
FART FT W FAZA @, I F9gU R
ATST GEq HRW FT ATHIT FIUI 7 @I
& ) TEET ST AT FIEY, SEA F AGT
ST |TgaT 9 AT af<feafy ag & =
3w F wfgwiw A F G AT 1Y
EY T {A{H T a@ T34 A G
& 1 ZufaT 3% AT FT FAT AT AY
FHTEE AT 39 9% AW 7 favarg Agy
g, TR 98 FIA1 gfez & o & @y
FHA 41 7 g1 | TfeT 3u F fqvamw
G217 & a7 T w7 sAEa w1
9T & o i g srawaE g fw Ay off
ATIA ITASY FI SHF AT ¥ W WY
faware feaman ¢ % 39 wwe 7 fac-
qaTaT Il ST @ @ | g1 awar g fw aey
TRWFFLFTEFB AT &Y, Afhet T
st ofcfenfa qar @ o€ & Saw 9w
AW FEE F TR L 9 a@ &
AT Frrarfyar TG KT § SHY 9T
TN W Ig ATNF G AL, TN S aga
q 91 § faw g ag o qar g & e
HEq JAW T FIO1T AT Fa stfuardy
WEAHABE, AT NG| o
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HATGTH I GCHITHT FHF IGA TIAT
qE AT FI5 A AAHT g IT AR
# g i fa A &, i F a7 &
e ot Sfag adt § S og o 9 =
argar § 5 2w & o sfwa a8t 2 ) 59-
ferdy sraeRY g F7 S8 gar Afn
FTn wrigy fowg 2o #Y favarg g1 |

Fg1 o1 T & i agt ot fae 3w
gaFiE & e @ &, @u 7 ue
41U 9T ® §, AvE-AvE N G 8 AT
78 §, AR YA AN & gq g |
T AWM 97 AT F1 WAGT FZET T
qHE & AT 7 T AT AT 2 ) B
fafaeet arga 7 1§58 #7T, ‘gre §
8 §% 39 auifeed’ I9H S ¥B T2
o, ag weifeed & somar amm & sk
St 3% foumar ag qU5ed §, I 7&h & |

safead, § "aawan g f ez
& aMT T TS FU, IAF SrETAv
AW FIE § TF A7 AU FT FHOA
FATET 91T )

g aF TEAAT FT 99 g, ST F
AT FIT FX @ F a4 A qAAaT §
fr smagasT AL A fgear gar Ay
R ST 3H ATHT F GCHI FT GHGS
FA &1 JQATT TG 0, ATHA 377 FaTed
21wt ¢ favna v 1S9 favam #
T F % faq a1 o987 F15
F1 arfed foad frar f1 o o Fq
1 dF 7 {0 9T 98 37 ™™ q g
AT AT FFAT ]

site s fagdt mid (SO a3W)
TITERE WEEE, AT Word hIg
IO i g1 9 | § 0F TF &
TG, %I {7 & qww T waAvay Ay
w® g, fev o Toe & frafaat & 3
TG & YT oY @ | T OF ¥ &
AT & g & Ay fafaw sat &
T F L1 & 9SS wrary v@q g
v zafaq gdorees swdg % fruw €
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F qavel &1 |t famw A aQF &
HATENT 2 | IR AW T fag, )
T Y Y Ig W AT F A®X
favang oy f& fow qw 4 3 o Amifaw
%Y gfaaa & wF 39 INF I oA
W AT 1 S GG G WP 1 AR
qfere & 413 ¥ FAATK 47 TAST FT F15
FIATN I8 AT AT SAFT FF A IF0
AT 9T F1S faue Fred Ay F3
X I 97 & ArfgaraAl F A7 9 |
VAT 7 @, a7 W 39 Arigarfaay 1
a7 § Fg 0 wAr Ag g 1 T
fuq 39 wfgarfaat & fag oF ad
gz gzar § | faq afkfeafaat  saa
e gam, S afefeafaai & g anfz-
afear & fog gg samw o f*
I Yo 3 9fT A gAT, TF qOEIOr
a1 317 & 1 Aew AW & R afeafagi
Fragradi o AR QA aFAE fF g
AT FT gWE FEAT T Arfgqriad
93 &V AGY, qI AT TN & WA I A
wifearfagi a3 93 @) g @g T
43 v 37 §¥ g syl
9 ¥ 7EY afeF 395 AT AT TI-38 AT
&, S Y sror Y <& A vV ALY A
I AFAT 1| IR g 13T srfaarfaal 7
T gE A ag WrAAT 3N & fga A Af gl
I F A FT GrEAT T qTAT g

T Mg g g, J4av {5 » Tn-
=W fag ot 7 Fg1, TH 9297 3 AN
q arr 3w ege 1 & farOndy @ A
FeH Y39 FY fA°rT 797 A, AF qATH
AR QTG qITH, g9 927 & sfq &9
S fTar & | 9 KT 3H AT FT HW
g = fedl qadfas T ¥ 7o _w
T GHR T JAUIT  GI2T T AT
FIAT & | 77 WAAT T faOnit g &
ATE 7 E A5 afew awrd a7 F oy
F§ G, WAZ T 3T 9 920§
e § R wra § i se @ e
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AT arfeg it afy o & arg-gewe
& FRaETd JfRa fag g a &8y
[Tz I DY Foe feg 9w ar
T FL uF qu fmaw g, 7
% fag g 2 faw | @y afdeafy =,
W gHaAar §, A a@T S A0 6
iy feaseq qar sed § 1 Faw T
S FY LT I & T g Ay &
I3 % A ¥ FIH A FAW | FAT
AF dT9 FAA FT G A21 I
arY, 37 99 99 fF Jrig @R &
FIY, ToA FYEILF FIL, a0 & AT
AAGT T A¢ 3G & fF @ gewr
TS I FI1ET 2, 97 G
g ST & AT § 47 TG GG
frgsa o1 & gra ST FOAT SR T
gRT 1 F wwean g R s Ay & ey
qH, TG W1 § qHT g9 31 0eg q30
F gl faQdY 77 & g7 qra S wer v
& F oft ¥/ iz 1 o v FHE
W e W3W E &S F G4 g 919 W
WRW & G T T GERIE AT AA K
N FIE 371 97 Ay orfwA ) § w9-
qATg g Ay 1, faw v ¥
faQd 7ot 7 37 a1q 7 @ g, R
AVEY VT AT A1{Eh | A Hey T2W
F R g fAga 99 F IWC AR
AFT A AT @ & ) § I TW A
FNE FT ST AT TGAT ITeS § AR
ag Ted § fF 9w 9o & Awg S s
s mifaer w7 fog sng 1§ awEa g,
T FETT AOFI ALY TRAFT @
F1 79 T a1 qofa< @, 78 FATCH,
& srmaagd, s Fr g A, NF
T F T ST GAT ¥ I AT Tg
AT g, q HET UM FT AGEAL HAW
g 5w @@ F1 HHY T & A
9T F1 ST

qifearTe & Y 971 tw AN
TE( 714, 47 g I ¥ gAE A
2 | wor 9_W & faQedt 7Y § o +HA
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[fto e fagrd @im]
T Y, ¥ agh o & g s AR &
F 78l aar 5 T S ST F
fad snd & 3 Qa7 e

it a2 fagrdt amge: AF @ g )

Mo wpzr fagrd am : aR
9 A% GUT & HEw, 9T §vT &
aae, faum quT & aeeF Y 981 SITAr
AT, T I Vil Y Fve g
¥ GET § FUT GTCOT AT FY AT, AT
faQreft gt #Y TN, FEET T gATY
Fesrr G faaTe FT aadr § 1 79
affeafy #1 qurd & fa% @@ =gt
a4 gmit fF aCET AT qEa |
qq fa<ndy gt @ wwfaw q=3, ey
FEH T & WE AR T g F,
T g9l &7 UF 947 4T AT HIT
Tg o a1 fowaamd & arg 39 9T i
T AT TG 2 | X F@ G097 1T
Y A q9Y 39 GG IS F) 39 0T
FT 1 e @ g f6 o géifre
THATAL FHET q T § AR gafad
T 10 Far o7 qFAT & T 4T ar
TG T ARG L

W 9% g | 9o & gfaard gra
ST 7% WST_T T T gar | oa F1
@A gfaa d gra z@ gz £ sy
TS 7 A SYTET =BT ERI | & &Y Ay
araT fF 9er 9_W Y g A @
fFam 1 7 ar avmar g 5 &9 & 7 awag
& o afasrdy O § s Afewfa
RNaragager @1 arfgd AR I
T 9T ga oy sfaawrfat #1, o
FAT 7eg N2 & {0 ol w1 Sy
amafrgar & foa favam &, &
=1fed, a8 ST & | T Tyl § ST
fa =} siraraer Sy & T | W SEQTE
fawara #1 g3 < &7 & W1 €T
g qua o {5 1@ Jwad g W,
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fora® g 7 T & Sur Gy 2, e
g9 | gfaa § 9g arar awfe @
T8 T T Wk Y e #Y W
forar 1T 1R AT HT |FAT § | O
QY aTvTT, T AR ¢ (6 Ay St R
7§21 81, 3T gH 7g M3A § fo gurdy
AT #1779 fawAryg a9 @ 39
Trq & ArEvrEar & fF an | W W
T qTE § TT T fov qre o ¥ o4,
A TW F FAarT AR fameww @
e MW & ATfaar, 37 g9 39 I
¥ wfa favara  a% s i fvir &Y a7
aar gr forad ¥ Hyee &1 a9 |

SHRI 1. K. GUJRAL (Delhi): I join my
friends who have spoken before me in ex-
pressing my deep regret at the tragic inci-
dent that has taken place and I also joint
them in conveying my sadness and condo-
lence to the members of the family. It is a
very unfortunate posture which some friends
from the Opposition have taken up and
have decided to prejudge the issues. On
very flimsy data, a judgment has been
passed. It has not been appreciated that
the Chief Minister of Madhya Pradesh,
immediately on getting the information,
goes to the farthest extent, that he contacts
the Chief Justice there and appoints a High
Court Judge for conducting the enquiry.
Up till now, we had believed that whenever
a High Court Judge was appointed, the
Opposition always—and I say always—expre~
ssed their joy, always expressed their confi-
dence in the impartiality of the High Court
Judge. The High Court Judge was not
appointed by the Chief Minister himself,
he contacted the Chief Justice of the High
Court and the Chief Judge ’

SHRI GANGA SHARAN SINHA:
Many people unfortupately feel that that
was also a part of the plan.

SHRI I. K. GUJRAL: If it is a part of
the plan to appoint a High Court Judge
to conduct the enquiry, if it is a part of the
plan to appoint somebody who sits on the
Bench on the advice of the Chief Justice,
then I am sorry that my learned friend—who
is very able and whom I very much respect—
feels that the whole High Court is involved
in the plan itself. 1am verysorry . .
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SEVERAL HON. MEMBERS" No, no.

(Interruptions)

SHRI I. K. GUIJRAL: That 1s the reflec-
tton. The exact implication 15, when a
Chuef Justice appoints a High Court Judge
and when you reflect on him and says that
1t 15 a part of the plan, what else does 1t
mean?

HON. MEMBERS: No, no.

SHRI I. K. GUIRAL: It
this thing .

means only

(Interruptions)

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Mr. Gupta, he did not
interfere when you were speaking

SHRI GANGA SHARAN SINHA: Sir,
what we have said was not about the Judge
personally but that the enquiry itself was
also a part of the plan.

(Interruptions)

SHRI L. K. GUJRAL: The crime of the
Chief Minister 1s that he lost no time 1n
appointing a High Court Judge to conduct
the enquny. The crime of the Chief Minus-
ter 1s that when he came to the House, he
pnamed a person

SHRI ATAL BIHARI VAJPAYEE:
You dare not order a judicial enquury about
Panmipat and you talk of such a decision
about Jagdalpur. A judicialenquiry .

SHRI I K. GUJRAL:I wish and I
support that a High Court Judge be appomnt-
ed about Pamipat also because ¥ would
unmask him and his party there.

SHRI ATAL BIHARI VAJPAYEE-
Yes, yes. 1am prepared to face an enquiry.
Are you prepared to face an enquiry?

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Order, please. One at a
time.

SHRI ATAL BIHARI VAJPAYEE:
You should mstitute an enquiry there first
but you were not prepared to do that. Hold
a judicial enquiry about Panipat.

SHRI BHUPESH GUPTA: It is a very
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SHRII K. GUIRAL: Ishall not be side-
tracked. But I shall say only one thing
and that 1s that his partymen burnt three
Congressmen alive. 1 want it to be enquired
mto,

SHRI ATAL BIHARI VAJPAYEE: 1
repudiate this. You hold a judicial
enquiry. You cannot level such a charge.

SHRII. K. GUJRAL : I do like .

SHRI P. N. SAPRU (Uttar Pradesh):
It 1s wrong on the part of an hon. Member
to accuse another party of having burnt
anybody.

SHRI I. K GUJRAL : They have done
it.

SHRI ATAL BIHARI VAJPAYEE:
You hold a judicial enquiry.

PROF. M. B. LAL: Sir, I beg to sub-
it

SHRI ATAL BIHARI VAJPAYEE:
Hold an enqury.

SHRI P. N. SAPRU: 1 do not want
that

THE VICE-CHAIRMAN (SHRI M.P
BHARGAVA): Order, please.
(Interruptions)

PROF. M. B LAL: Let us discuss the
incidents concerning the ex-Ruler of Bastar.
Let us not get ourselves involved 1n other
1ssues,

SHRI P. N. SAPRU: We must not
accuse the other party of having burnt
some people,

SHRI C. D. PANDE: Three Congress-
men.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): I request the Members
not to get excited and to say whatever they
have to say 1n a graceful and dignified
manner. Yes, Mr. Gujral

SHRI LK.GUJRAL: Sir . . .

SHRI ATAL BIHARI VAJPAYEE:
Nobody cast any reflection on the High
Court of Madhya Pradesh or the Judge of
that High Court. Why has he brought 1n
these factors?
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SHRI I. K. GUJRAL: I am glad that
even indirectly my friend has conceded the
point that he has full confidence in the
High Court Judge. And if he has full confi-
dence in the High Court Judge who has been
named to enquire into the incident, then I
am certain that he will be satisfied with the
findings that the High Court Judge makes.

Sir, a high Court Judge has been appoint-
ed. His name was mentioned in the very
first instance in the¢ Madhya Piadesh
Assembly itself and the Madhya Pradesh
Assembly, including the Opposition,
unanimously approves of the name and yet,
my friend takes objection to that.

I am told—it is being said here—that not
that particular Judge but some other Judge
should also be there, that not one Judge
but thrce Judges would be better, that not
that Judge but a Parliamentary Committee
would be better, that not that Judge but the
Central Bureau of Investigation would be
better. What else is required for the expres-
sion of non-confidence? Sir, I would only
like to say to my friends here that it would
be a sad day when in this country, in order
to gain a point of argument or a point of
debate, we start expressing distrust in the
High Court Judges also and I think in this
House we have . . .

SHRI BHUPESH GUPTA: None of us
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that it 1s a great tragedy and this tiagedy,
the ghastliness of it, has dawned upon us,
and I think we have reason to express our
thanks to the Chief Minister of Madhya
Pradesh that he has lost no time whatsoever
in appointing a High Court Judge to look
into it.

SHRIMATI SHAKUNTALA
PARANJPYE (Nominated): Sir, a very
blood-curdling murder has been committed
and the person on whom this atrocity has
been perpetrated was the ex-Rurler of
Bastar State which is bigger in area than
Kerala. We must not forget that.

SHRIM.N.GOVINDAN NAIR: Bigger
than Kerala,

SHRIMATI SHAKUNTALA
PARANJPYE: Yes, bigger than your
beloved Kerala. This person commanded
the respect andthe faith of all the tribals
I say this from what I have read in papers,
I have never been to Bastar. But I expected
a very much more detailed and informative
statement from the Home Minister but 1
was disappointed.

Now, several allegations, very serious
allegations, have been made against the
Government of the State, which has insti-
tuted a one-man Commission to go into
this matter. I have nothing to say against
it. But Sir, the allegations are so serious
that I feel that it would be in the interests
of the State Government itself to have a

i Central Government enquiry held into the

SHRI I. K. GUJRAL: I think the only
thing which the speeches of so many friends
of mine, speaking from various angles,
have expressed or exposed here, is that when
Shri Bhupesh Gupta talks of Bastar, he
thinks of Calcutta, when Shri Vajpayee
thinks of Bastar, he talks of Panipat.
There are more of other ghosts in their
cupboard which are haunting them. I
personally feel that it is only a bit of con-
fusion on their part, and I think this House
bas sufficient reason to ask the Madhya
Pradesh Government not to lose any time
but let the enquiry be conducted in a correct
fashion by the High Court Judge. And the
moment the enquiry report comes to us,
then we will have reason to discuss it.

I think any day or any time or for any
party today to say this thing that the inci- |
dent was not a sad one, would be wrong. |
We all join in that sadness. We allfeel

matter; if a Central Government enquiry
is held by the State Government into the
matter, it would be in its own interests be-
cause there is a saying in Marathi :

FATAT FT ATET
FET ST FATAT ?

One who has not committed any offence,
why should he be afraid of any enquiry ?

SHRI P. K. KUMARAN: That does not
apply here.

SHRIMATI SHAKUNTALA
PARANJPYE: I agree with the suggestion
that has been made that a Parliamentary
Committee should go into the matter and a
Commission with the present High Court
Judge who has been appointed from Madhya
Pradesh plus a Judge from some other State
plus a Judge of the Supreme Court should be
appointed.
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One more point I would like to mention.
It is that it is a very, very sad
occurrence that has taken place in our
country. It is, as Ganga Sharan Sinhaji
has pointed out, having repercussions in
every corner of the country. But, Sir,
what I am really worried about is that it
might have a repercussion outside the coun-
try. And certainly we are not showing a
good face outside. I am sorry that condi-
tions are very bad at present both inside
and outside India. We want friends for
India and happenings like this are not going
to bring forth any more friends than we have.

Thank you.

SHRI D. P. KARMARKAR (Mysore):
I just wish to say two things. The first
thing is that the anxicty about this matter is
really not confined to the Opposition.
Naturally, with very great respect to all
that fell from the lips of the Opposition, I
thought about the matter and I just came to
the conclusion that apart from the passions
that are naturally roused, we all feel very
deeply for the Rajah of Bastar. Whatever
may have been his fault, he was the leader
of his community and his tribe and things
like that. Now, that by itself makes the
probability of anyone interested in putting
him down, at that moment to have chosen
to kill their head, as the most stupid act to
be indulged in by anyone who just did not
want to provoke him. To my mind, if I
have to say prima facie, it just occurs to me
that it just could not have been the result
of a deliberate killing because killing the
Rajah of Bastar is creating the biggest
difficulty for themselves whosoever indulged
in it

That apart, it was said that the facts given
by the Home Minister were not adequate.
I am not also satisfied with the amount of
facts given. At the same time I can under-
stand his difficulty. Now he cannot afford,
though he is the Home Minister, to go and
make a personalenquiry, it is out of question.
He will have to rely on reports. He cannot,
like other parties, depute an all-Party Mem-
ber committee to go and enquire. I have
been a lawyer but it was so long back that T
could not entrust myself with judicial pro-
ceedings. I am not quite sure whether 1
will not fly away with passions. Then what
about people who are not used to law if it is
so with those who are used to it? ¥ can

[y
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understand his handicap. The best that he
could dois to give the official version that he
received from the Madhya Pradesh Govern-
ment. And obviously thatis suspected. I
do not blame those who suspect it because
the atmosphere is like that, It may or may
not be justified. There are times when
people’s minds rise against such a situation.

Sir, when I read the things of the first day,
if I might share my feelings with my neigh-
bour and good friend, Mr, Vajpayee, my
feelings were no less passionate than his,
that some may be a deposed Rajah,
may be anything, should be killed in this
way. My first impression after getting
the news was that somebody stepped into
the palace which was his and killed him.
Later on I found that half the palace was
surrendered by the Rajah to the Government
for having a judicial lockup and all that,
and all that had happened, had happened
here and things Itke that. Now when it came
in the news that his body was found and
things like that, there is difficulty unless we
have sufficient information in that matter,
I can appreciate and 1 share the feelings of
the Opposition, of my friends here at the
inadequacy of information. But whatever
the information that the Home Minister will
give hereafter, now that the matter is sub-
judice, he is subject to a certain restraint
to which I am also subjected to a certain
extent but to which the Opposition is certain-
ly not. Now this side has to think what
is ptroper—the Opposition also thinks
what is proper—and the Home Minis-
ter has also to think of matters in which he
is bound by the Constitution. Now here are
two suggestions made about which I will give
my personal reaction. Though not one
single Member in this House, 1 am quite
sure, has nothing but active interest in the
case, whosoever has gone wrong must pay
for it by anything that he deserves. There is
no question about that. If it is the police
officer, he must go. If it is a magistrate he
must go. Ifit is the Government, it must go.
Whosoever has committeed the guilt, it must
be first established. But let us not hang
an accused before we try him.

There is this enquiry. I can well appre-
ciate when passions run high, naturally
one runs to conclusions, Look here, that
High Court Judge belongs to that State.
He is available on the telephone to the Chief
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Minster. He mught have spoken something
to hum  Therefore, 1t 15 easy to surmyse
But then what can the Home Mimster do?
I mean to say, you have to understand his
position, night or wrong If there is an
error in this matter, you have to under-
stand his position  Let us assume there 1s
an error, but 1t 15 an error that has ansen
out of the Constitutional hmitations which
none of us can gainsay unless for this special
case we amend the Constitution which we
can As a sovereign body, we can amend
the clause which says that a certain law
and order belongs to the States except 1n this
matter of the Baster State where the Rajah
lived. We can do that on giounds of
emotion, on grounds of passion There 1s
substance 1n that. But the Home Minister
has to go by the Constitution.

SHRI BHUPESH GUPTA - It s in the
Concurrent List.

SHRI D. P. KARMARKAR  When-
ever Mr Bhupesh Gupta intervenes, there 1s
something that has gone home That 1s the
conclusion. I shall be grateful to
him

SHRI BHUPESH GUPTA: Under
the Concurrent List we can declare a state
of emergency there.

SHRI D, P. KARMARKAR  The last
Man I provoke mn this House 1s Mr Bhu-
pesh Gupta. That 1s my highest respect
for hum,

Now there 1s this constitution, I can
sympathise with the feelings behind 1it.
But how 15 1t that as a Member of Parlia-
ment—if I am not a Member of Parliament
T mght have said that-—-I am not supposed
to have information about the Constitution ?
This law and order belongs wholly to the
State, and there 15 no executive, or the
Home Mmuster or the Government of
India or any one that can intervene (Inrer-
ruption by Shri Bhupesh Gupta) Listen

SHRI BHUPESH GUPTA : After
Proclamation of Emergency 1t 18 1n the
Concurrent List.

SHRI D. P. KARMARKAR : That 1s
the strongest pomt that I have known for
ten years now. But the pomnt that I was
making was that there are certamn matters
which will loock to be appropriate in one
case. What happens tomorrow ? Suppos-
ing m another case where the Central
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Government may be charged with the idea
of having mtervened n Bengal or in Punjab
or somewhere else, there I am quite sure
that the Members of the Opposition, their
leaders, will come with copies of the Con-
stitutton tn their hands and throw that aiticle
in the face ot the Home Mimuster. There-
fore, heie 1s one limitation which we cannot
cross. That 1s absolutely a matter of law
and order. That 1s one thing.

The Home Mmuster 18 a very generous-
minded man, and I am praying that he will
not intervene n this matter at any stage
of the case because 1t would be wrong
for him to intervene.

Secondly, I can also understand and
appreciate the pomt that a local High
Coutt Judge 1s appomted. Now let us
go mto the matter One of the factors
was—I accept completely what my friend,
Mr. Vajpayee, said or what the opposition
Leader said in the Vidhan Sabha there.
Let us agree with that also—that Mr.
Vajpayee could not deny what the Oppost-
tion Leader had said there  Let us assume
what the Leader of the Opposition
had said there 1s all mght But Mr.
Vajpayee also will agree—he has to agree
because 1t 1s there m the speech—that the
best possible attempt that was made by
him was that it was read out of context.
Now each sentence has to be read separately.
There 1s no other way Now those speeches
apart, they are not exactly relevant on this
point at all in spite of all that the Opposi-
tion Leader has said. He agrees that
he has no objection to a High Court Judge
bemg appointed. Let us be logical

SHRI BHUPESH GUPTA * No wonder
you are a lawyer.

SHRI D P KARMARKAR . I have
no particular brief in this matter, hearing
entirely the feelings of the Opposition
Members that justice must be done,
that if somebody has done wrong, he
must be given the biggest punishment
possible If they do not do it 1 shall join
with them, not cross the floor, but join
with them 1n therr attempt. That 1s 1tem
No. one,

Do we realise what we are doing by asking
for the appointment of a Supreme Court
Judge ? It all looks well in this particular
case asking for a High Court Judge, a
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Judge from another State and a Supreme
Court Judge Wow 1f there 1s anything
of which we may be proud and if there 1s
any one thing which we should not tamper
with, 1t 15 the judicial system. Now a
High Court Judge—because 1t happens
to be in the Madhya Pradesh Government—
has got the powers of life and death over
the Chief Mimister and over everybody
in the State. Where the State is a party
n the crimmal proceedings, the same High
Court Judge can sit in judgment over the
State. Here 1t happens to be the Rajah
of Bastar. Since the Chief Justice has
to appoint a Judge, naturally he, combining
administration plus justice, he knows best
whom to appoint, a person who will not
give himself up to passions either way,
who will do the best possible justice There
would be different types of Judges in the
the various High Courts Now, for one
moment, may I respectfully request
the Opposition that what they are suggest-
g by way of having another High Court
Judge or a Supteme Court Judge 1s not
only gnawing but 1t 1s cutting at the roots
of the integrity of the judiuciary for which
we have the highest respect ? Supposing
that High Court Judge misbehaves, then
there are ways to deal with it and things
ke that Therefoie, just as on the first
point I put on the constitutional mupossi-
bility for the Home Minister to intervene,
on this also I say it 1s constitutionally
impossible  And even if it were possible,
1t 1s absolutely improper for any one to
ask for and for the Government to concede
to it. 1t means that we have already passed
a verdict, without an enquiry, on that
High Court Judge You say that only
you are not reliable. You are otherwise
quite all right for other matters. But in
this matter we think that you are unreh-
able. So to keep a watch on you here
we put another High Court Judge and a
Supreme Court Judge May I plead with
the Opposition, because I have the highest
respect for them, that if it were within my
purview to appoint a Parllamentary Com-
mitte into the matter—which 15 also abso-
lutely impossible—it would not be any better
panel than the panel of the speakers of the
oppostte parties, I am quite sure I am pre-
pared to trust them 1n any matter as I trust
my own faith  But that 1s impossible. That
15 not possibl  Whatever one desires, some-
times 15 not possible. That 13 the whole diffi-
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culty, and howsoever much we might desire,
we, Parhament—] am commenting upon
myself also—are window of the whole
natton. Therefore we represent the nation
but we should not forget the Constitution
itself There are certamm matters laid
down for Parliament in the Constitution
itself Let us hmit ourselves to that and
not cross it OQOur anxiety i1s there, every-
thing 1s there and things hike that are there.
I may have the power but I cannot terfere
with the peace 1n my garage, in my driver's
fanuly He says ‘no’. The State Chief
Mmister says : ‘No, well, the Constitution
has given me certain powers which you
gentlemen, including even the President of
India, cannot nterfere with unless justi-
fied by the Constitution’. (Interruptions)
I am ending so that you can speak after
I fimish

My third plea would be for them to
appreciate 1s this  Let us not put forward
any suggestion. Information 1s lacking
and the worst part I regretted very much
was when my friend Shri Vajpayee, for
whose passion 1 the right cause, for which
I have always admuiration, allowed that
to appear in reading that newspaper state-
ment, One qucstion occurred to me this
mormng when I was told that the Maharaja
of Bastar had a wife iving What 1s the
position of the police ? The police
wants the body for a post-mortem Till
then, nobody allows 1t to be mterfered
with I had a Ilttle experience both 1n
the Health Minstry and as a lawyer of
these post-mortems How or what do
they do 1n the post-mortem ? They open
up the whole body. They open up the
stomach, the stomach contents, the heart
and things like that Now I am only
thinking about myself A very great
drama was made in the Hindustan Times
report where the brother says that the
arm was cut I can well fancy, I do not
know, I speak 1 1gnorance, but if there
is a bullet wound and if there is a bullet
tnside, the arm has to be cut and a cut arm
cannot be just let Iike that It has to be
sewn up It 1s just possible, one does
not know, I am not prepared to pit my
word against because I do not know. The
brother knows that it was sewn up. Is 1t
the case that when a body is opened for
post-mortem, when everything is opened
up, the abdomen 15 opened, etc. the body
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should be given to the relatives unsewn ?
It is absurd. It has to be sewn up. There-
fore if an arm has been opened, it has to
be sewn up.

SHRI ATAL BIHARI VAJPAYEE
The arm was cut before the post-mortem,
not after.

SHRI D. P. KARMARKAR : He has
seen that it was sewn. What the brother
has seen is that the arm has been sewn,
He has not seen the arm being cut ; other-
wise he would have been the first witness
there either way but the difficulty is, and
the worst that I felt about it was, let us
not prejudge. When the brother said
it, his brother is bound to feel. I have
heard some people speaking of surgeons
who tried to save the patient, the child,
certain things. Do you know what a
parent’s caustic remark was : ‘The surgeon
killed my child’. I can understand the
brother feeling though it was very bad
manner to have said—even if 1 have to
say that, I would not say—that the Maharaja
was wontonly murdered. I would not
like him to bave tarred that he was murdered
like a dog. It is absoultely bad taste and
it was bad taste on his side and I would
not comment on that but what I regretted
was that my esteemed friend, who other-
wise is sober, in this particular case, took
it upon himself to support that particular
information. Therefore, subject to these
observations, these three particular points,
let us not shake the Constitution, let us
not try to do these things, and understand-
ing the feelings, disturb the State Govern-
ment’s discretion and let us not also mis-
understand the limitations placed on the
Home Minister. Under these circumstances
I think he has done well. He has not
tried to suppress. My ears, both of
them, are deaf at the moment and so
I do not hear what Mr. Gupta says.
Therefore my final sentence is, let us

not try to misunderstand the Home
Minister, because he was cryptic. He has
allowed himself to be cautious. Let us

wait a while, But one thing we have to
insist is that the High Court Judge who has
been appointed must finish his enquiry as
early as possible because we are all, on this
side and on that side, anxious to know
the truth and let us abide by the truth.
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THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : 1 will pow call upon the
Home Minister.

of¢ T qgw (wer W) : A A
fire oSt FTT FTEAT § 1 W WeR 3w
¥ oy srnan §, 94 3 wwm S

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): We have spent already
seventy five minutes on this subject. Many
speakers have spoken and it is high time to
conclude the discussion.

SHRI P. N. SAPRU : Because

ft Tm wgm . sdsima § faa
st foredl X 3o 38 FET & | w9 ¥ W
weg 234, . .

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA) : If I allow, 1 will allow
all the names which I have got before me.
If the House is prepared to sit for an hour
more I have no objection.

HON. MEMBERS : No, no.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): So, I will call upon the
Home Minister. Mr, Ram Sahai, I have
names in priority. Either I call all or
nobody. .

SHRI P. N. SAPRU :
more than two minutes.

THE VICE-CHAIRMAN (SHRI M. P,
BHARGAVA) : That is everybody’s case,
Please, Mr. Sapru. The Home Minister,

1 will not want

SHRI GULZARILAL NANDA : Mr.
Vice-Chairman, 1 shall immediately concede
that the hon. Members of the opposition,
their hearts, have been deeply stirred, their
feelings roused by the accounts of the
happenings which they have seen in the
newspapers and which have come to them
through other channels. I also will
concede that in the evry strongly worded,

strongly expressed  sentiments, there
were no political considerations on
their side, They should also allow to us

that we here also are not devoid of human
feelings and sympathies.  But I do not
want to labour that point, The first
question was, why I did not make a full
statement ? Why did I not give the facty’
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as to how many persons died, when, and
how and what happened there in that far-
off place ? 1 recognise the restraints under
which I have to function. Hon. Members
there may not be deterred by those cousi-
derations. They have a latitude and liberty
which I do not allow to myself. If T had
given all that, I had with me, I have the
statement, the information from the Madhya
Pradesh Government, sheafs of it—should
I place them here?—then they will say that
I am giving an account, a version which
is likely to prejudice the outcome of the
inquiry. Therefore it was that I had to
act in a responsible wav. Here is one
version about the arm having been cut
before or after. Here are other versions
about things having happened. Then if
I also add my version to it, how is it going
to be decided 7 Are you going to decid:
the matter, Sir ? Therefore I had no other
course open to me but just to give the
fact that there is a judicial inquiry going
to be held and we have to await the judg-
ment or the decision of the tribunal. There
is nothing else for us at the moment. Then
another question was asked. What did
this Home Minister do 7 He must have
suppressed something vital. Is any sup-
pression on my part going to have any
consequence, any influence on what is
going to follow ? Everything that is there
is going to be revealed and disclosed and
will be dealt with on its merits. So I
will go on to the other points. Why an
immediate inquiry ? That is, I under-
stand why this question is raised. Why
there is no enquiry ? There certain things
we are charged with. On one side, why
arc you leaving this matter unexplored
at judicial hands and here on the other
why an immediate enquiry ? That is also
our fault. I understand what has happened.
Because they would have liked, very much
preferred that we should tarry about this
enquiry, let a few days elapse so that they
got a chance to come up with complaints,
with allegations, with demands and then
they will say that we, out of the pressure
of the Opposition, have now conceded that
enquiry and submitted to that. Here with-
out wasting any time the Chief Minister
arranges for an enquiry through the Chief
Justice of the State and the name given by
the Chief Justice is accepted and the ap-
pointment is. made. Then all the other
things which could have been said if there
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had been any delay, are avoided, obviated
completely. Here is an immediate arrange-
ment made, a Commission of Inquiry set

up and from that point of time that Com-
mission takes charge.

About the impartiality of the Judge, no
question is raised. It has been said that
there is no question of any lack of con-
fidence in the Judge. Then why do we
proceed to raise other questions about as-
sociating Judges from here or there be-
cause in the first place, it should be under-
stood that once a Commission of Enquiry
has been appointed by the State under the
Commission of Inquiries Act., then the
jurisdiction of the Centre is ousted,

“If any Commissioned has been ap-
pointed to enquire into any matter by a
State Government, the Central Govern-
ment shall not appoint another Com-
mission.”

We cannot do anything at all in this matter
but why should we ? What has happen-
ed ? If there had been any question
raised against this Judge—well, some people
here say some things about him—it would
have been somewhat different. But not a
single voice has been raised on the floor
of the Assembly about the competence,
about the impartiality of the Judge. Cer-
tainly we can have all kinds of ideas but let
us not, as was pointed out, tamper with
this judicial system. Well, it is the mainstay
of the need, of the fulfilment of the need
that in this country there will be equality
before law, there will be justice. Now, if
we go on tampering with that in this way,
I think we will be undermining that great
institution.

Now another question was raised : Why
can’t we associate our organisation here
with the investigations ? Well, a variety
of suggestions bhave been put forward,
First, that we may have this Central In-
vestigation Bureau, they say. But they
mean the Intelligence Bureau perhaps, that
we should associate with, and they should
undertake the inquiry. Regarding that I
may say immediately, Sir, that this Com-
mission is in control of this whole matter,
and always it is open to the Judge to ask
for any assistance from anywhere and, cer-
tainly, if the Court needs any assistance -
from the Centre in this matter, it will be-
readily and gladly be made available. But
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it 1s not for us, 1t 1s not for the State Go-
vernment either. The whole question now
entirely rests with the Judge, with this
Tribunal.

And what were the other suggestions ?
The appointment of a Parhamentary Com-
mittee that 1s to go and investigate and,
I believe, possibly they will also pronounce
a Judgment. (Interruptions) Well, how
else ? The Congiessman 1s there, the
other person 1s there, a thurd person 1s
there, and then they have to see what the
facts are. I believe, Sir, except that hon.
Member perhaps some others might not
have thought of that In other words we
are going to make the majority Parlia-
mentary Commuttee to sit 1n judgment,
and the judicial processes are not to be
there. That way some people can settle
all these matters in the streets. Now this
will be a Commuttee to go and 1nvestiga-
te .... (Interruptions) What exactly does
1t mean then ?

SHRI BHUPESH GUPTA : 1 say, Mr.
Vice-Chairman, mn a comparable situation
it has been done.

SHRI GULZARILAL NANDA  What
else s it herte ? Has 1t anywhere happened
that when a Court 1s 1n charge of a case,
then some people go and try to dig out this
thing and that thing from dozens of people
of all kinds ? Now, Sir, the point 1s
being made, no, not regarding matters
which are within the purview of that Tri-
bunal, then, if there are matters which
are not within the purview of that Tribunal,
then what 1s the use of those things being
discussed and investigated m this context ?
And if they are matters which concern that
Tribunal, there, well, we are out of court.
After all, it 1s not open to us, 1t 1s not per-
missible for anybody to interfere there
It 18 for the Court entirely what. methods
to use. Here the whole procedure, etc.
the Act lays down, and it 1s for the Court
to decide what the procedure is going to
be and how 1t 15 going to deal with these
matters.

SHRI BHUPESH GUPTA - These
points have to be clarificd a little, because
many things are taken for granted. We
shall show from the practice of this Parha-
ment and by quoting precedents that these
thipgs have been done.
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SHRI GULZARILAL NANDA : There
may be that these commuttees of esteemable
friends on the other side that go up there
for certain purposes, but not where a
Court 18 1n charge of a4 case. There cannot
be a parallel inquiry going on, and they
come out with certain things, and the
other Investigating agencies have found
some other facts. How can this matter
be dealt with like that ?

SHRI GANGA SHARAN SINHA
In Assam there was a Parliamentary Com-
mittee and a judicial mquiry, both the
things weie done.

SHRI BHUPESH GUPTA : You will
see that we are not suggesting that we
should have ourselves judicial powers and
SO on.

THE VICE-CHAIRMAN (SHRI M. P
BHARGAVA): Please let him finish.

SHRI GULZARILAL NANDA : S,
let him cite a case where a judicial inquiry
1 1n progress, where a Judge has been
appointed and then, simultaneously, some-
one else was permutted. All the other
things which he was saying are 1irrelevant
n this context, and I believe 1n some out-
buists these suggestions have been made ;
something had to be said by my friends
who had been making their speeches, but
I believe this at any rate, they do not take
seriously, and this 1s that, whenever there 18
a Court sitting, then they also will go and
try to have a separate parallel Court and
conduct the inquiry. (Interruptions) It does
not mean anything else.

SHRI M. N GOVINDAN NAIR:
Why do you musinterpret things ?

SHRI ATAL BIHARI VAJPAYEE:
What about the political aspect of the
whole matier ?  The Commission will
deal with the legal aspect.

(Interruptions)

SHRI GULZARILAL NANDA : Yes,
there may be other aspects possibly

(Interruptions)

SHRI M N. GOVINDAN NAIR
He may not agree to our satisfaction.
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SHRI GULZARILAL NANDA: I
am trying to evaluate the suggestion as it
is. They may kindly offer other ideas but
not something which is not worth consi-
deration at all.

SHRI BHUPESH GUPTA : The Pani-
pat incidents took place. The Congress
Party sent Mr. Kamaraj to go and investi-
gate and report to the party. We are
not a party here ; can’t we ask that let us
go there, find out the facts and tell Parlia-
ment about them ?

SHRI AKBAR ALI KHAN: Not
when a judicial inquiry has been ordered.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): Order, order.

SHRI GULZARILAL NANDA : Then
the question of political aspects, the ques-
tion whether somebody did something
with certain motives. Well, these things
have been put and there have been some
insinuations of that kind. Any way that
also, whether anything else has to be done
will arise out of the investigations leading
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to a certain decision, All these facts will
be unfolded out of that, Then we can
be in a position to say. Now, apart from
what the Judge says, what the decision is
strictly regarding the case before him,
whether the material which has been dis-
closed takes us on to other aspects which,
therefore, will have to be dealt with, cer-
tainly we are prepared to deal with all
those aspects, political and other, which
will arise, after this inquiry has been com-
pleted, but nothing before, because any-
thing that we try to do, certainly it would
touch the basis of the whole case and, there-
fore, it will be absolutely improper, and
I believe it will be barred by all canons of
legal procedure and, therefore, I do not
think I need say anything more on this.

THE VICE-CHAIRMAN (SHRI M. P.
BHARGAVA): The House stands ad-
journed till 11 A.M, the day after tomorrow.

The House then adjourned at
twenty-seven minutes past six of
the clock till eleven of the clock
on Friday, the 1st April, 1966,



